
II'I THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:

SONITPUR AT TEZPUR

Present: Smti R Das,
Chief Judicial Magistrate,
SonitPur, TezPur'

GR CASE NO 1236/2010
(U/s 498-A of IPC)

State

-\ /c-

1. Md Islamuddin, S/o Lt Abul Hussain,

Of Bhomoraguri,
PS - TezPur,
Dist - SonitPur.

Accused Person.

Appearances:

Mrs N Rahman,
Lqarned Addl.PP

Mr AK Saikia,
Ld Counsel

: For the Prosecution.

: For the accused.

Date of recording evidence : IO'O7'2OL7 '

Date of hearing argument : LO-O7-2OL7 '

Date of judgment : LO-O7-2OL7.

]UDGMENT

The prosecution case in brief is that:

The complaint was lodged before this court by the informant

Msstt Anowara Begum alleging inter-alia that she got married with the

accused about twelve years back and her husband used to torture her

mentally and physically by demanding dowry by causing injuries on her'

Finally, she driven out from her matrimonial home by her husband and

finding no other alternative, she is residing in her parental house. Hence,

this case.
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7, On receipt of the complaint, this Court fonruarded the same to

oC,TezpurPSforregistrationandinvestigation.Accordingly,TezpurPS

case 626i 10 under section 498-A132315061204134 of IPC was registered

and the case was entrusted for investigation. The Io taking up the duty of

investigation, vistted the place of occurrence, examined the witnesses and

on conclusion of the investigation, submitted charge-sheet against the

accused Islamuddin under section 498-A of IPC showrng him as an

absconder in the charge sheet.

3. On taking cognizance, summons was issued to the accused

person and on receipt of summons the accused person appeared before the

court and was furnished with copies of the relevant documents.

Heardboththesidespertainingtoframingofcharge.
1('r'
,:gs\lconsroering the materials on case record and the case diary and upon

f $trluuring both the sides, prima facie material was found against the accused

.. person under Section 498-A of IPC, A formal charge waS framed against the

accused and the same on 
.being 

read over and explained the accused to

which he pleaded not guilty and claimed to be tried'

POINTS FOR DETERMINATION:

Whether the accused, being the
husband of the informant,
subjected her to cruelty is of such a
qature as is likelY to drive the
lvoman to commit suicide or to
cause grave injury or danger to life,
limb or health and therebY
committed the offence Punishable
under Section 498-A of IPC?

Prosecution had examined only two PWs including the

informant in support of this case. Statement of accused under Sectton 313

CPC has been drspensed with as there found no incriminating materials

4.
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l
against him. Heard argument advanced by the learned counsel for both the

sides,

5. I have carefullY Perused the evidences of PWs to arrtve at a

just decision in this case'

6.PWlMssttAnowaraBegumistheinformantofthiscase'She
deposed that she got married with the accused about twelve years back as

per Muslim Sariat of law and they have four children, In the year 2010, she

filed a case against the accused as the accused married for 2nd time and as

such she left her husband's.house. She further stated that she got married

with another person named Islam Ahmed about five years back' she stated

further that amongst the four children three are staying with the accused

and one of them is staying with her. She also stated that at present she has

no allegation against the accused.

During her cross-examination she stated that she does not

wanl to proceed further with the case and as such she has no objection, if

the accused is acquitted.

7. PW2 Md Hasen Ali is the father of the informant and he also

stated that in the year 2010, hrs daughter filed a case against the accused.

His daughter/informant got married with another person about five yeats

back and the accused also married another lady. Her daughter have four

children from the side of the accused and amongst the found children one ts

staying wrth the informant, He also stated that she has no allegation against

the accused.

In his Qross-examination he also stated that he has no

objection, if the accused is acquitted.

B. I have cgrefully perused the evidences of PWs, Upon perusal

of the evidences of both the PWs it appears that both accused and
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rnformant have married for 2nd time with other persons and lived separately.

It also appears from their evidence that at present, they have no allegations

against the accused and also have no objection, if the accused is acquitted

from this case.

Considering the above facts and circumstances of the case, I

find that the prosecution has totally failed to prove the offence underr

Section 498-4 of IPC against the accused beyond all reasonable doubt.

Hence, the accused Md Islamuddin is held not guilty of the said offences

and is hereby acquitted and set at liberty forthwith,

The bail bond for accused stands extended till expiry of six

months from today.

Send a copy of this judgment to the District Magistrate as per

provision of Section 365 of CrPC.

The case is disposed of on contest,

This Judgment is given under

Court on this 10th day of Juty, 2017.

my hand and the seal of this

Dictated anfl corrected by me:-

r Pr or,,,,:r!ffi ,."lril;l' ll,Chief Judicial Mag
Sonitpur,Tezpur

Transcribed and typed by me:

(F,ori Das)
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APPENDIX

Prosecution witnesses

1.

7.

PW1

PW2

: Msstt Anowara Begum,
: Md Hasen Ali,
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Defence witnesses

Nil

Documents exhibited bv the prosecution

Documents exhibited bY the defence

Nil. 0i'
\ fi .r,,.iil'
Bf ; ru4icicl 

"""'
(R' 6E's3 ::orrirPu"

Chief Judicial Magistrate,
Sonitpur, Tezpur


